FORM A
PUBLIC ANNOUNCEMENT
[Under Reguiation 6 of the Insolvency and Ban Board of Indsa
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 ]

FOR THE ATTENTION OF THE CREDITORS OF

SHAKTI BHOG SNACKS LIMITED
RELEVANT PARTICULARS

| [Name of Corporate Debtor SHAKTI BHOG SMACKS LIMITED

2 ﬂmmm«mmdﬂummm:r 10th March 1880

3, | Authonty undsr whvoh Corporate Debior & | RAgIirar of Companes, New Deli
moarporated ! fegistered Umiiar the Companies A, 1956

4 |Corporate Kentity Mo, / Limitad Labiity | L1 B4 100L TROEPLCORMGS
ddentitication No. of Comporate Debtor = a

5. [Address of the regebessd office and Ragd. Office: 1102-4, Pasris Business Park Nelap
princpal office {if any) of Corporate Dubbor | Subhagh Piace, Pitampera, Dielhs - 110034 IN

8, [sokvency commentiment date in B3rd January, 2023 |Copy of order recaived

| [respect of Lor MW*_L Detiior on 058 January, 2023

i Emrrﬂmdﬁﬁzhsmdlm Mhﬂy.!ﬁ?iiﬂﬁh{:ﬂyhumﬁlam-ﬂ
reoilion process commancemen of inadhancy rmdm;mnm;

b e ey e e L e e e 2 S L T S

8. |Name and Regsiration number of Ihe Umesh Gupta
rabency professional aciryg a8 Inteim | Reg. No.: IBELPA-O0AP-POCSAE 20172018/ 431
Sesaiition Professiona | AFAValid upto : Znd November, 2023

Rl L N TR I I S T T T T T T AT AT B TR

4 | Address & emai of the interim resoiution | Ground Floor, Z27-A/18. &THI'HEEHI‘E T Magar
prodessional, a5 regatatad wilh the board | Dielhi-110035. E-mall: umeshivamindia.in

10 | Adkdresk and e-mad tn be used for ) Immaculate Resolution Professianals Private
corraspontenca wilh the (rtenm Limited, Unit No, 112, First Floor, Tower-A,
Resciutos Profassional Spazedge Commersiai Coinplax, Sector 47,

Sohra Road, Gurgaon-Z2018
E-Mall: cirp shakabhogi@gmall com

1| Last date for submession of ciaims 1Tth January, 2023

12 (Chysirs of crakioes, if any, umtir ciause (1) of | Mot Apphcatie
sub-satfion (B4 of section 271, asceraned by
#ha Interm Resol fion Profasgions

13| Names of inscivency prolessenais damified| Not Apolicable
10 3¢t 86 authomtid sepresentative of Craions
i a i three names for each dass)

4| {3} Retevant o avasiabie af () Wigh Lirs; Miwps-iibdi gov infhomesdovnioads
b Details ﬁ;ﬁmmmm (&) Proysical Aodrass: Mot Agplicable
are aeaiatie ot

Notice s hosaby given (hal the National Company Law Tribunal, Beach-8, New Dehv orderod fhe
commencement of a Corporale Insofvency Resobdion Process against Shakdi Bhog Snacks Limited on
03rd January, 23,
The craciorns of Shakti Bhog Snacks Limited are harsby caled upon to submt their clsims with prool, an
or before 17th January, 2023 % Iha ranm Resolusion Pralessional & e comespondence addrecs
merfuned agairst eriny N, 10only
The Finamcial tradilors shall submit ther clamns with proof by elecionics means oty Allother credilors
may st cialms with prood in person. By nost or slectrtnics maans
ATinances) credisr belonging to a cliss (Mot Appicatie], & listed againgd the ontry No. 12 ehall indicile
its choice of authorised represemtative fom amang the three inscivency prolessionals fsled aganst eniry
Mo 13 iz oot asauthonad reprasentative of the class in For CANot Appicahie)|.
Submiszion of false or misleading proof of claims shall atirac! penaitees,

Umesh Gupta

Date: 05012073 Interim Resolution Professional for Shakti Bhog Snacks Limited

gPlace: Delle 4 &Hn IBBUPA-DOYIP-PO0A4E2017-2018/11431)
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SHAKTI BHOG SNACKS LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor SHAKTI BHOG SNACKS LIMITED
2. | Date of Incorporation of Corporate debtor | 10t March, 1998
3. | Authority Under which corporate debtor is | Registrar of Companies, New Delhi
incorporated /Registered Under the Companies Act, 1956
4. | Corporate Identity Number /Limited CIN: U15410DL1998PLC092654
Liability Identity of corporate debtor
5. | Address of the registered office and Registered office:
principal office (if any) of corporate debtor | 1102-A, Pearls Business Park Netaji Subhash
Place, Pitampura New Delhi North West DL
110034 IN
6. | Insolvency Commencement date in respect | 03" January, 2023 (Copy of order received
of corporate debtor on 05" January, 2023)
7. | Estimated Date of closure of insolvency | 2" July. 2023 (180th day from the date of
resolution process commencement of Insolvency resolution
process)
8. | Name and Registration Number of | Umesh Gupta
Insolvency Professional acting as Interim | IBBI/IPA-001/IP-P00848/2017-2018/11431
Resolution Professional
9. | Address and Email of the Interim | Ground Floor, 221-A/19, Onkar Nagar B, Tri
Resolution Professional as registered with | Nagar, North West, National Capital
the Board Territory of Delhi ,110035
Email :- umesh@vamindia.in
10. | Address and Email to be wused for | Immaculate Resolution Professionals Private
Correspondence  with ~ the  Interim | Limited, Unit No. 112, First Floor, Tower-A,
Resolution Professional, if different from | Spazedge Commercial Complex, Sector-47,
those given in serial number 9 Sohna Road, Gurgaon — 122018
Email :- cirp.shaktibhog@gmail.com
11. | Last Date of Submission of Claims 17" January, 2023
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable

identified to act as  Authorised
Representative of creditors ina class (Three
names for each class)



mailto:umesh@vamindia.in
mailto:cirp.shaktibhog@gmail.com

14. | (a) Relevant Forms and (a)Web Link:-
https://ibbi.gov.in/home/downloads
(b)Details of authorized representatives (b) Not Applicable

are available at:-

Notice is hereby given that the National Company Law Tribunal, Bench 111, New Delhi ordered
the commencement of a Corporate Insolvency Resolution Process against Shakti Bhog Snacks
Limited on 03" January, 2023.

The creditors of Shakti Bhog Snacks Limited are hereby called upon to submit their claims
with proof, on or before 17" January, 2023 to the Interim Resolution Professional at the
correspondence address mentioned against entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronics means only. All
other creditors may submit claims with proof in person, by post or electronics means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No0.13 to act as authorised representative of the class in Form
CA [Not Applicable].

Submission of false or misleading proof of claims shall attract penalties.

Digitally signed
UMESH oy tnesi™
GUPTA

G U PT A Date: 2023.01.06

11:39:27 +05'30'

Umesh Gupta

Interim Resolution Professional

For Shakti Bhog Snacks Limited

Reg. No.: IBBI/IPA-001/1P-P00848/2017-2018/11431
AFA Valid upto 2" November, 2023

Place: Delhi
Date: 05" January, 2023
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R/o A-3/58, Maitri Apartment,
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Paschim-Vihar, New Delhi- e ey -
110063, have changed my iy fiveie ave for e choror vl i
name to M.R.Gupta, perma- iitey T B AN &0 qfem o, qavseam
nently. SR p R -*Iahr q R T
ki ) bl T g 4 |.'.‘r'=‘r-:':
0040648406-10 et | = w |'.||-; T
LRam Singh Chawla, S/ Fi-if. e el 3w Firaeh- 110041
Roshan Lal Chawla, R/0-EXB-
9, Upper First-Floor, Gali FUD NU
No.2,Hari-Nagar, New Delhi- . that my client Umed Singh S/o Late Sh
y cli i !
:];(:224,;2?:;:%?&9;& n[;)érma- Mange Ram R/o H.No. 191, Near Radha
| ’ Swami Satsang, Najafgarh, Dindar Pur,
nently. Delhi-43 have severed all relationship
0040648407-10 our brother Suraj Bhan and his son’s
Nikhil & Akhil, My client Umed Singh
[LRamesh Kumar s/0 Lo and other family members shall not
M.R.Gupta, R/0 A-3/58, Maitri be responsible for any wrongful and
Apartment, Paschim-Vihar, illegal act done by Suraj Bhan and his
New Delhi-110063, have son’s Nikhil and Akhil in future. If any
changed my name to Ramesh person deal with him shall be self
Kumar Gupta permanently. responsible. Shashikant (Advocate)
0040648406-9 Ch.No. D-209, Karkardooma Court, Delhi-32
' » . »
att; | copy, itis not possible to verify its contents. The Indian
Dhawan D/o Late Shri Satish Dhawan Express (P) Limited cannot be held responsible for such
5{1/803?37’ Deepali Pitampura, Delhi - contents, nor for any loss or damage incurred as a
and (2) Teena Kapoor D/o . . . s
Late Shri Satish Dhawan R/o E-519 result of fransactions with companies, associations or
Greater Kailash, Part-ll. Delhi I individuals advertising in its newspapers or Publications.
110048 have Lost our Original We therefore recommend that readers make
Property Documents Demand Letter, necessary inquiries before sending any monies or
DDA Possession and  Site entering into any agreements with advertisers or
Possession Letter, in respect of the otherwise acting on an advertisement in any manner
property bearing Plot No.108, Pocket- whatsoever.
01, Block —B, Sector-36, area 60 sq.
Meter situated at Rohini, Delhi- - Form No. INC-26

110085 in the name of (1) Smt. Rita
Dhawan W/o Shri Satish Kumar
Dhawan and (2) Satish Kumar
Dhawan S/o Late Shri G.L Dhawan

{Pursuantto Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi

who was the Co - Allottee / Co-Lease In the matter of sub-section (4) of Section 13 of
of the said Plot allotted by DDA vide Companies Act, 2013 and clause (a) of
Allotment File/Letter No. F-16 sub-rule (5) of Rule 30 of the Companies
(12347)2012/LAB/RO/6125. An NCR (Incorporation) Rules, 2014

on this effect has been lodged vide LR AND

No. 14690/2023 Dated 05-01-2023. In the matter of

BUZZ RETAIL INDIA PRIVATE LIMITED
(CIN: U52100DL2010PTC200201)
having its Registered Office at

Any person claiming any right,
interest, having any objection or found

in possession of original documents, DE-140/1 TAGORE GARDEN
may write/ contact with the above NEW DELHI-110027 ’
named person at above address/j | Applicant Company / Petitioner,
phone 9811862966 or Dy. Director NOTICE is hereby given to the General Public
(LAB) Housing D — Block, 3rd Floor, that the company proposes to make
Vikas fSadan, New E;ellhr lW'th.'” 15f application to the Central Government under
t'?]?g’;o:i%rg the date of Publication o Section 13(4) of the Companies Act, 2013
: seeking confirmation of alteration of the
Memorandum of Association of the Company
PUBLIC NOTICE in terms of the special resolution passed at the
Lis indormed bo all of you Bt 1, Mithiesh Extra Ordinary General Meeting held on
Gupta wie of lake 0.7 Gupda resident of 14th December, 2022 to enable the company
fabganpier, Licknow, my hustand named to change its Registered Office from "National
M. 0.P. Gupta has died due to od ape in Capital Territory of Delhi” to the "State of
Luchnda' an 23-01-2015. The house, Uttar Pradesh”
House No. 30, Subhash Nagar Kalyanpur A : . L
Wiest, Lucknow Arsa- 2100 50, [2el, was ny person whose interest is likely to be
sarclad over to me iy my hashand during affected by the proposed change of the
hiis life and afer kes deaih 1 Le Mithiesh registered office of the company may deliver
Gupta or my twa sons Yogesh Kumar either on the MCA-21  portal
Garg and Hishi Garg &' Gan Late O.F. (www.mca.gov.in) by filing investor

'::-III:'.EL & the legal heir of the =3
property. | am wery old ard dug Lo
prodomged lness and fack of money, |

complaint form or cause to be  delivered or
send by registered post of his /her objections

ani ATy 50n Yogesh Kurar Garg want 5 supported by an affidavit stating the nature of
soll the said houss Bad since a long timao his / her interest and grounds of opposmon fo
my other son Rishi Garg cant the Regional Director, Northern Region,
contactable Theredore, @ is informad to Ministry of Corporate Affairs, B-2 Wing, 2nd
i gpomnenL: s thett ey gn. Wi Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Garg son of Late 0. Gupta and any otfer Complex, New Delhi-110003 within fourteen

acquaintance, relathe wants to buy the

said housa.-then within 30 daws ol the (14) days from the date of publication of this
sakd publication, they may contact ma on notice with a copy to the applicant Company
my mohile no.- 9773914364, at its Registered Office at the address
BE11144364 or a1 the abowe address, mentioned below :-
aihersise  will be considered that no DE-140/1 TAGORE GARDEN,
ane Is interestad bo by the said buikdng, NEW DELHI-110027
el fdoes #meong hit any checlion, an
il el For & on behalf of
A e e et BUZZ RETAIL INDIA PRIVATE LIMITED
he rukss and mgulalions sd/-
Mithlezh Gopla wite [a%e 0.F. Gupta
Moh Ma.-9773914364, 9811144364 KANDHAARI AMEETTA
Rawi Kumar Singh {Sdvocsle) (DIRECTOR)
A-207 High Courl Campus. Date : 06.01.2023 DIN : 06537415
Goméi Magar, Lucknoe, P Place : New Delhi

Mok, $044444500

STATE BANK OF INDIA, Stressed Assets Recovery Branch - |l
o SBI 3rd & &th floor, State Bank House, 1814, Arya Smaj Road, Karol Bagh,

New Dalhi-110005, Tel. 011-28752163 Fax. 28755674, e-madl - sbi.51521@sbi.co.in

Rule - 8(1) POSSESSION NOTICE (for immovable property)
Whereas, the undersigned being the Authorsed Officer of the STATE BANK OF INDIA,
Stressed Assels Recovery Branch-ll, 18/4, 4TH FLOOR, ARYA SAMAJ ROAD,
KAROL BAGH, NEW DELHI-110005 under the Securitisation and Reconstruction of
Financial Assels and Enforcement of Secunty Inberest Act 2002 (54 of 2002) and in
axercise of powers conferred under section 13 {12) read with rule 3 of the Security Inerest
(Enforcemant) Rules, 2002 issued demand notice dated 31.05.2022 calling upan Sh.
Mitun Garg S/o Sh. Darshan Kumar Garg (Borrower, Son and legal Heir of late Smi.
Rajrani Garg) & Sh Darshan Kumar Garg (Spouse & Legal Heir of late Smt. Rajrani
Garg) 1o repay the amount mentioned in the notice being Rs. 26,02,531/- (Rupees
Twenty six lacs two thousand five hundred thirty one only) as on 30.09.2022 with
further interest, axpenses and other charges elc. thereon within 60 days from tha date
of receipt ofthe said nofice.

The barrower [ guarantor having failed to repay the amount, notice is heraby given to the
bormower /guarantor and the pulbdic in general that the undersigned has taken possession
of the property descrbed here in below in exercise of powers conferred on hemiher under
sub-saction (4) of saction 13 of Act read with rube B of the Sacurity Interast Enforcament)
Rules, 2002 onthis 2nd day of January 2023,
The borrower | guarantar in particular and the public in ganeral s hareby cautionad nof 1o
deal with the property and any dealings with the properiy will be subsect to the charge of
the STATE BANK OF INDIA, Stressed Assets Recovery Branch-Il, 18/4, 4TH FLOOR,
ARYA SAMAJ ROAD, KAROL BAGH, NEW DELHI-110005 for an amount of Rs.
26,02,531/ (Rs Twenty six lacs two thousand five hundred thirty one only) and
further interest from 30.08.2022 costs, etc. thereon.
The barrower's altention is imited to provisions of sub section (8) of section 13 of the Adt,
in respect of fime availakle, to redeem the sacurad asseais.

Description of the Movable Property

Hypothecation of entire stocks, receivables & other current assets of the company
.INOT APPLICABLE)

Description of the Immovable Property
Flat No: -121, Tower-l, 12th Floor. OXY HOMEZ, New Dilshad Extn, Bhopura, Tila
More, Ghaziabad 201102, Uttar Pradesh (Without Roof right having Super Area of
1132 5q. feet)

Date : 02-01-2023, Place : Mew Delhi Authorised Officer, State Bank of India

FORM A

PUBLIC ANNOUNCEMENT

[ Under Regulation 6 of the Insclvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016

SHAKTI BHOG SNACKS LIMITED
RELEVANT PARTICULARS

1. |Name of Corporate Debtor SHAKT] BHOG SHACKS LIMITED
2. |Dz%a of incorparation of Corparate Deltor | 10Mh March, 1538
%, [Buthariby under which Corporate Debilor is | Ragistrer of Companies, Naw Dalhi
imcamparabed | ragislend Undar the Companies Aci, 1956
4 |Corparale Kenity No. | Limitad Lisbilty | U154100L1908PLC0B265
entification Mo, of Carporate Debsor

5. [Addresz of the regetarad office and Regd. Office; 1102-4, Paarls Businass Park MNetaj
principal office {if any) of Comparate Debbar | Subhash Place, Fitampura, Delks 190032 IN

9. (Insoivency commencement oate in 03rd January, 2023 |Copy af ordar raceived
respect of Corporate Debilor on 05th January, 2023)

7. |Eshmated dafa of closure of insctvency | Ind July, 2023 (180th day fram the date of
resakilion process commencement of Insafvency resoiution process)

i. |Name and Regisiration number of the Umesh Gupta

insaivency professional acing &s Inteim | Reg. Ne.: [BBIIPA-D01/P-POLS4E:2017-2018M171431
Resalution Professional AFA Valid upia : 2nd Movember, 2023

g, [Addrass & email of the interm rescludion | Ground Flear, 221-A/19, Onkar Nagar B, Tri Magar
professianal, a5 regestared wilh the board | Dalhi-110035. E-mall: umeshi@vamindia.in

10| Addrass and e-mail o be used for Immaculate Resolution Professianals Private
coraspontence with the |nbarim Limited, Lnit Mo, 112, First Floor, Tower-A,
Rescludion Professional Spazedge Commarcal Complay, SacioedT

aohna Road, Gumgacn-220148

E-Mail: cirp.shaktibhog@gmail .com
11.] Last date for subimission of cfaims 1Tth January, 2023
Classes of crediors, ifany, under clausa b) of | Mol Apahcable

sub-sachon (BA) of seclion 21, ascaranad by
the Irflanm Riesciufion Profassianal
Mames af insohency professionals idenfiied| Mat Applicable

tact as authonsed representative of crediors
inaclaes (lhrae names lar each dass)

—
P ==

1

Tt

14| [A) Redenfand foemes availakos at (a) Web Link: hijps:iibdi gow. indhomaidawnloads
b} Details of autherized reprasentatives | ) Physical Addrass: Mot Applicable

are avaiiable at
Molice 15 haraby gvan Lhal the Malional Company Law Tnbunal, Banck-ll, Mew Det ordarad the
commencesmental a Corporate Insaksancy Resakilion Process against Shakti Bhog Snacks Limited on
03rd January, 2023,
The craditors af Shakii Bhog Snacks Limited are herehy caled upon bo submil their claims wih proof, on
or before 17th January, 2023 fa the Inteim Resolution Prafessional at fhe comespondance address
menfioned against eniry Mo, 10 cnly
The Financial credilors shall submit thair claims with proof by elecironics means only, All athar crediars
may submik claims with praof in parsan, by pestar elecinonics mears
Alinancial crediar belonging & a class (Mot Applicable), as listad agairet the enlry Mo, 12, shallindicale
its chaice of authonsed rapresantativa fnoem amang the thres insobvancy prolessionals lisled against enlry
Mo 1383 acl ez audhorisad repraseniative of the class in Farm CA Mol dpplicablal.
Submission of false or misleading proof of claims shall atbract penalties.

Umesh Gupta
Date : 0501 2023 Intesim Resolution Professional for Shakti Bhog Snacks Limited
{ace: Delhi Reg. No.: IBBUIPA-001/IP-PO0&4E2017-2018/11431
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(Prospect

ICo-Borrower(s) (Immovable Property)

under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under secH
tion 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the
Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in par{
ticular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of IIFL HFL
for an amount as mentioned herein under with interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the
borrower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the
secured assets shall not be sold or transferred by "IIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.

—Totat-OutstamdingDues-(Rs:j—Date-of T—Date-of-

Mr.Mamta Jindal | Old No.--104/A, Kh. No.-83, Killa No.-19 And 22, Areg _ Sixteen Only ) for 905051 and [~F0=S€p=~UJ=Jan=|
Jindal Provisional Store| Admeasuring 459 Sq.Ft.Vilage Khureji Khas - Ground Rs.16,

No 905051 |Floor (Northern - Lhs Side One Shop And Rear Sidg Fifty Nine Thousand Five Hundred

,947894 & 950173) | Flat) - Jwahar Park, Garhwali Mohalla, Laxmi Nagar { Ninety Three Only ) for 947894 and
Delhi - Delhi - 110092 - India Rs.1,02,394/- (Rupees One Lakh Twg

Thousand Three Hundred Ninety

Mr.Sunil Rastogi (Prospect| 110053, Delhi, India One Lakh Six Thousand One
No 942106 & 943196) Hundred Forty Seven Only)
—MrAmit Kunmar—Ati-that pfece amd parcet of —Ffat No=35, 4t Fioor—Rs:13;90;289((Rupees—12-Sep-|03-Jan-
Mrs. Monika admeasuring 355 Sg. Ft., Block-G-8, Pkt -3, LIG DDA Thirteen Lakh Ninety Thousand 2022 2023
(Prospect No 729678) | Flat, Narela, New Delhi, India-110040 Two Hundred Eighty Nine Only
Mr.Deepak Kumar—{Altthat piece-and-parcel-of Property No-17A; -admeasuring 50~ Rs:8;97,577 1 ~07-Oct-1"03-Jan-

Chauhan, Mrs. Braham | Sq. Yds, Out Of Khasra No. 234 Situated In The Residentia| (Rupees Eight Lakh Ninety | 2022 | 2023
Devi, Mr. Devender Kumar| Colony Known As Manoj Encalve, Vilage Bahata Hajipur] Seven Thousand Five Hundred
(Prospect No 853139) | Pargana Loni, Near Shiv Mandir, Ghaziabad, U.P, India-201102

—r—Jeewantat-Gota—

Kila No. 19 And 20, Situated At Abadi Of Lalita Park, Laxm
Nagar, Village Khureji Khas, Shahdara, Delhi, India-110092

Mrs.Neera, Mr.Shriniwas| Admeasuring 340 Sq.Ft, Carpet Area, Plot No- S-44, Dl Thirteen Lakh Forty Thousand 2022 2023
(Prospect No 869001) | Ankur Viha, Ghaziabad, 201102, Uttar Pradesh, India Five

Vihar Loni, Ghaziabad, Delhi, 201010, New Delhi,India.

Mrs.Rekha , Carpet area admeasuring 500 Sq. Ft., Floor Plot No { Four
(Prospect No 900611) |1/762, Sec-1, Vasundhara, Ghaziabad, 201010, U.P, Indig  Hundred Twenty Seven Only)

E ns'|4r||;3|s1 “ﬂpees ot tee . .
Lakh Eleven Lakh Three Hundred |  Notice | sion

—Ani i~TAl-that-piece-and-parcet-of—Property-No-B=133/441——942106-isRs:36;80;082/- 13=Oct=1-03=Jan-|
Mr.Kuldeep Rastogi | Area Measuring 50, Sq. Yds. Khasra No. 1/2 Min| (Rupees Thirty Six Lakh Eighty | 2022 2023

M/S Rachit Garments | Village-Ghonda Chauhan Khadar, Gali No. 10, Shanti Thou
Mrs.Rupal Rastogi Mohalla, New Usmanpur, lllaga Shahdara, Pincode] 943196 is Rs.1,06,147 /-(Rupees

-At-that-piece-and-pareet-of-—Property Bearing No—++H———Rs:18;14;864f 12-Oct=T03=Jam=
Mrs. Poonam Ground, First & Second Floor, along with roof rightsf  (Rupees Eighteen Lakh 2022 | 2023
(Prospect No 861438) | admeasuring 450 Sq. Ft. (Land Area) & 1565 Sg. Ftf  Fourteen Thousand Eight
(Carpet Area) & 1215 Sq. Ft. (Built Up Area), Rect. No. 63 Hundred Sixty Four Only)

: -Altthat piece and-parcetof Property Bearing Plot No- BT Rs:26,33,181F 30-Sep-| 03-Jan-
Mrs.Rekha Devi 15/13, Carpet Area Ad Measuring 530 Sq.Ft., Second (Rupees Twenty Six Lakh Thirty] 2022 2023
(Prospect No 883548) | Floor , Lhs Back Side Mig With Roof Rights DIf Ankuf Thre

—Wr—ShivanSomi, Mrs—Afthat pieceand-parcetof ~Plot No=tt,t2and37——Rs.37,03; 118 19-0¢t-103-Jan-
Kanchan Soni, Mr. Kapil DeviCarpet Area 536 sq. ft., 1st Floor Front RHS Pvt No1  (Rupees Thirty Seven Lakh 2022 2023
Soni, Maa Jwala jewellers |201, Mansa Ram Park, Block-A, Uttam Nagar, New Three Thousand One Hundred
(Prospect No 1L10116609) |Delhi-110059
Mr-takshmiChand-KushwahjAt-that-piece-and-parcet-of —PropNo=4700/1, Carpef—Rs:23;44,088/ 18-0c¢t-103-Jan-
Mrs. Annpurna Kushwaha, (Area 421 sq. ft., UGF Khasra No-117/10/2 Gali No-112  (Rupees Twenty Three Lakh 2022 2023
Annpurna General Store |B-Block Sant Nagar Burari North Delhi-110084 Forty Four Thousand Eighty
(Prospect No 1L10119669 )

Mr—Dhiraj-Kumar-Sharma Al that piece-and-parcelof - FF-without roof rights buitt or~
Mrs. Pushp Lata Sharma |Plot No. 82 area measuring 70 sq. yds., out of khasra No Eighteen Lakh Twenty 2022 2023
D R Enterprises 43/2 situated in the area of village Hastsal, in the colony  Thousand Three Hundred
(Prospect No 1L10190058) known as Mohan Garden, in Block K-5, New Delhi-10015
Kumar, Preeti Beauty |Carpet area 306 Sq. Ft., Built Up Area 360 Sq. Ft. Erghteen Lakh Seventy 2022 2023
Parlour and cosmetics |Gali No-9,3Rd Floor (Back Side), Jain Colony - 2, T{  Thousand Nine Hundred
(Prospect No 1L10204820) Extension ,Uttam Nagar, Delhi -110059

Rs:18;20;307/-(Rupees—1"19-0¢t-1"03-Jan-

Demand | Posses

10 Qan V. |

59,503)- (Rupees Sixteen Laklj 2022 2023

Four Only ) for 950173

sand Eighty Two Only ) and

Seventy Seven Only)

Upees z4-bep- 03-Jan-
Hundred Fifty Five Only )

e Thousand One Hundred
Eighty One Only)

WY, = Nty Zo-UcCt-| 03-Jan-
Lakh Ninety Thousand Fouf 2022 2023

Eighteen Only)

Eight Only)

Seven Only)
upees To - UClt Ugs-Jan-

Seventy Only)

1 the said Borrowers fait to make payment to {iFC HFCas aforesaid, HFCHFC may p
Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, further detail
please contact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road
Beside Jaguar Showroom,Moti Nagar, New Delhi/ A-1C & A-1D, 2nd floor, Noida Sec16, Noida, Gautam Budh Nagar - 201301 OR
Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

roceed againsr MEab0oVe SECUred asSets undaey

P HOUSING

s POONAWALLA HOUSING FINANCE

LIMITED| APPENDIX IV (SEE RULE §(1)

SO (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED) POSSESSION NOTICE

REGISTERED OFFICE : 602, 6th Floor, Zero One IT
79/1, Ghorpadi, Mundhwa Road, Pune-411036

NAME OF
BORROWERS

o

Whereas, the undersigned being the Authorised Officer of Poonawalla Housing Finance Limited
Finance Limited) of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section
13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling
upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said
Actread with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 4TH day of January of the year 2023.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Poonawalla Housing Finance Limited (Formerly known as Magma Housing Finance Limited) the
amountand interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets. Details of Property taken in possession are herein below.

DESCRIPTION oS SEss(ON STATUTRY AI\[’)II(E)IbIJZLDIN
OF PROPERTY TAKEN DATE DEMAND NOTICE NOTICE RS.

Park, Sr.Not (FOR IMMOVABLE PROPERTY)

ousing

ormerly known as Magma

FRIDAY, JANUARY 6, 2023

under the Securltlsat|on and Reconstruc tion of Fmancral Asse ts and Enforcement of Seourr ty Int erest Aot 2002 and in exercise of powers conferred under Sec
tion 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to thg
Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned ha
taken possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in par
ticular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of IIFL HF
for an amount as mentioned herein under with interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If th
borrower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the
secured assets shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.
—Descriptiomof the-Secured-Asset———Totat Outstamding Dues(Rs:—Dateof T—Dateof
ICo-Borrower(s) (Immovable Property) ~ Rs.18,38,636/ {Rupess Eighteen Demand| Posses
| Mrs—Shanti-Devi—-Af-that-piece-and-parcel-of-——2Ne-Floor-Front-Side-of  Lakh Thity Eight Thousand Six | _Notice |~ sion
Miss.Nisha Nair | Property Bearing No B-62A, With Super Built Up Area Hundred Thirty Six Only ) for 868029~2 T=OcCt=—03=Jan=
Mr.Rajender Kumar | Ad Measuring 360 Sq.Ft. And Carpet Area Ad and Rs.1,11,530/ (Rupees One| 2022 | 2023
(Prospect No. 868029 & Measuring 330 Sq.Ft., Plot No 6, Bindapur Extension, ~Lakh Eleven Thousand Five
920747) Uttam Nagar, West Delhi, 110059 Delhi, India. Hundred Thirty Only) for 920747
Mrs.Poonam Area Ad Measuring 235 Sq Ft., Ews, PM. AY. Alayam  Lakh Ten Thousand One 2022 2023
Ram Prasad Proprietor | Housing Scheme M.D.D.A Coloney, Aamwala, Tarlg Hundred Five Only )
(Prospect No.IL10134999) Sashtradhra Road, Dehraduun, Uttarakhand, 248001.

—Mr—Sumit-Kumar— At that piece-and parcet of-Flat No=FF=3 CarpetArea—Rs:16,97,3t6(Rupees Ten—20-Oct-—03-Jan-
Mrs. Rakhi 324 sq. ft., Rear LHS, First Floor Plot No - F-100, SLE  Lakh Ninety Five Thousand 2022 2023
(Prospect No IL10100750) Ved Vihar, Loni, Ghaziabad, UP-201010 Three Hundred Sixteen Only)

; ; —Attthatpiece-andparcetof —P=124Btock-PThirdFoor———Rs:22, 77,0091 18-Oct-—03-dan-
Garments, Mr. Mohd | with Roof/Terrace rights, admeasuring 50 Sq. Yds, (Rupees Twenty Two Lakh 2022 2023
Multan, Mrs. Rooksana | Front Side LHS, Pvt No -1210, Village Razapur Khurd Seventy Seven Thousand and
(Prospect No IL10092981) Mohan Garden, Uttam Nagar, New Delhi-110059 Nine Only)

- —At-that-ptece-and-parcetof-Property Bearing Buitt-tp-Property om—Rs:16,95,157/—(Rupees 19-Oct-—03-dan-
Maiduli, Mrs.Sangeeta | 2Nd Floor, Back Side (LHS), Carpet Area Ad Measuring 405 Sq.Ft,  Sixteen Lakh Ninety Five 2022 2023
Devi (Prospect No | and Super Built Up Area Ad Measunng 450 Sq.Ft..on Plot No- 17,7  Thousand One Hundred Fifty
1L10021235) -Extn (Jain Colony )Part-1, Uttam Nagar, New DeIh| India, 110059 Seven Only)
ML Rallul KullTaf_ A atpiece-andparceto OtINO 1 ‘L eaviea t e X = = = =
Mrs. Ranju Singh | Yrds., Second Floor, Back Rhs, R K Block, Gali No. 22, Villag Lakh erty Four Thousand One 2022 2023
(Prospect No 908501) | Nawada, Bhagwati Garden Extn., Uttam Nagar, Delhi 110059  Hundred Twenty Eight Only)

—Mr—Pramod-Kumar— : -2U;99,9041
Mr. Ramesh Kumar Yaday rights, Plot No 5, Gali No 34, admeasuring 411 Sq. Ft|  (Rupees Twenty Lakh Ninety 2022 2023
Mrs. Seeta Devi (Carpet Area) & 450 Sq. Ft. (Super Built Up Area), Fronf Five Thousand Three Hundred
(Prospect No 895864) | LHS Block K-1, Raja Puri Uttam Nagar, Delhi, India-11005 Fifty Four Only)

: ~Aftthat piece—amnd-parcet-ofPtot-No—3 —admeasuring 88453315 Rs:25,80,382-{Rupees —14-Sep-03-Jar=
Mr.Aishvrya Pal Singh | 441.54 Sq.Yds, Khasra No. 312 Village Nistoli Pargana Twenty Five Lakh Eight Thousand| 2022 2023
Paragon Bal Bharti | Loni Ghaziabad, Village. Nistoli, ParaganaLoni, Teh # Three Hundred Eight Two Only ) and

Education Society, Mrs.| District - Ghaziabad, 201102, Uttar Pradesh,India 942412 is Rs.3,86,774/- ( Rupees
Sudha Sharma (Prospec Three Lakh Eight Six Thousand
No.884533 and 942412) Seven Hundred Seventy Four Only

Mr-Rajendra-Singh—{-All"that pieceand-parcetof Property No~105-B; st FloofRs:35;43;099 /-(Rupees Thirty | —~07-Oct={—03-Jan-

Mrs. Arpna, JMD Associates without roof rights, admeasuring 558 Sq. Ft., Kh No 818-821) Five Lakh Forty Three Thousand 2022 2023
(Prospect No 849971) | Gali No 10, Vishwas Nagar, Shahdara, Delhi, India-110032 and Ninety Nine Only)
—Mr—Chander-Shekhar—{Alrthat piece-and-parcetof Property Bearing=Plot No-D23-Rs:13;85,407/-(Rupees Thirteen —10=0Oct=[—03-Jan|
Chamola, Mrs.Anita | 156, Total Area Ad Measuring 1,800 Sq.Ft., Rameshwar Lakh Eighty Five Thousand Four 2022 2023
(Prospect No 827700) | Park, Shiv Mandir, Loni Ghazrabad 201010 U.P, India. Hundred Seven Only)

; ~Alt-that piece and-parcet-of Property Bearing=Buitt Up—820471 s Rs:21,35,827~(Rupees T18-Oct-| 03-Jan-
Mrs.Manju Singh Property Bearing No. 330, New No. 134, Total Area Ad Twenty One Lakh Thirty Five Thousand 2022 2023
Mrs.Natho Devi Measuring 55 Sq. Yards, on Khasra No. 492 Situated In  Eight Hundred Twenty Seven only )
(Prospect No 820471 and The Abadi Of Lal Dora, Village Ghondli, Delhi, 110051} and 858891 is Rs.5,51,122/- (Rupees
858891) India. Five Lakh Fifty One Thousand One
Hundred Twenty Two Only)

Vi -Ali-that—piece—and—parcel—of ——PlotNo—Rz4243]Rs:22;96,454/- (Rupees Twenty| 07 = Oct—03-Jan-
Mrs.Khushi Saxena | Admeasuring Area 62 Sq. Yrds., Second Floor Front Two Lakh Ninety Six Thousand| -2022| 2023
M/S Deepika Garment | Side , Left Hand Portion, Gali No. 17 Rajapuri , Uttam  Four Hundred Fifty Four Only )
(Prospect No 740089) Nagar, West Delhi, 110059, Delhi,lndia

Ibl ure dUUVU SECUI dbbelb UIIUUI OELLIUI
13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, further details please con
tact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh Road, Beside Jagua
Showroom,Moti Nagar, New Delhi/ 316 - Purnima Plaza, Second floor,GMS - Road,Dehradun -248001/ A-1C & A-1D, 2nd floor, Noid
Sec16, Norda, Gautam Budh Nagar - 201301 OR Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon Haryana.

Place:Dethi; DateT06-01-2023 Sd/i-Authorised Officer, For IFL"Home Finance Ltd

C o UCO BANK

(WTEE WTESTE WY ) (A& Govt. of Indla Undertsking)

BRANCH OFFICE: RAJENDRA PLACE, NEW DELHI-110008

POSSESSION NOTICE (For Immovable / Movable Property) (Appendix IV [Refer Rule §(1)]

Whereas, the undersigned being the Authorized Officer of the UCO BANK, Rajendra Place Branch, New Delhi under
the Securitization & Reconstruction of Financial Assets and Enforcement of Secunty Interest {Act, 2002 (54 of 2002))
and inexercise of powers conferred under section 13(12) read with {Rule 3} of the Secunty Interest (Enforcement) Rule,
2002 1s5ued a Demand Notice Dated 21.10.2022, calling upen the Borrower: (1) RAVIKUMAR and MRS. JYOTIWio
Mr. RAVI KUMAR, Add:-, D 8, 3" Floor R- Block Prem Nagar, Uttam Nagar New Delhi-110059 Add:-ii Rz-i-10,upper
Ground Floorold Som Bazar Mahavir Enclave New Delhi-110045. 2. (Guarantor) Mr. Anuj Kumar S/o sh. Vijay
Kumar Add:- House No.150, Site-ll, Vikashpuri New Delhi-110018 , & 407, T.C Raghubir Nagar Delhi-110027, & A-
21100, Utam nagar New Delhi-110059, to repay the amount mentionad in the notice being Rs.22,70,416/- (Rupees
Twenty Two Lakh Seventy Thousand Four Hundred Sixteen Only) as on 28.08.2022 + Interest (From 30 May-
2022 within 80 days from the date of receipt of the said notice. The barrower having failed to repay the amount, notice is
heraby given to the borrower and the public in general that the undersigned has laken Possession of the property
described herein below in exercise of powers conferred on him under sub-secton (4) of section 13 of the said Act read
with rule & of the Security Interest (Enforcement) Rule, 2002 on this 4™ Day of January of the Year 2023.

The borrawer in parbcular and the public in general is hereby cautioned not to deal with the praperly and any dealings
with the property will be subject to the charge of the UCO BANK, Rajendra Place Branch, New Delhi for an amount of
Rs.22,70,416/- (Rupees Twenty Two Lakh Seventy Thousand Four Hundred Sixteen Only) as on 28.09.2022 +
Interest (From 30 May -2022) and interest thereon,

The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time
available, to redeem the secured assets.

DESCRIPTION OF THE (MOVABLE & IMMOVABLE) PROPERTY

1.| RAKESH, [ ALL THAT PIECE & PARCEL OF MORTGAGED 04012023 LOAN NO. HM/0245/H/16/100117 (PART-I)
SONI , | PROPERTY OF FREEHOLD RESIDENTIAL PLOT NO.| Y4-Y1- 18-04-2022 | RS.644803.92/- (RUPEES SIX _ _ , _ _
BIRJESH | UNSPECIFIED, LAND MEASURING 52.00 SQ. YRDS., LAKH FOURTY FOUR THOUSAND| | {Flease mention all the hypothecated properties viz. - Current Assets including Stocks Book Debts, Receivables,
DEVI , | OUT OF KHASRA NO. 619, SITUATED AT MOHALLA EIGHT HUNDRED THREE PAISE | Consumable Stock and Spare and Hypothecated Movable Plant & Machinery ete. mentioned in the documents).
JAYVEER | THAKURAN KASBA DADRI TEHSIL DADRI, DISTT. gwEI; I\Vgg g;tLX)LFgJéBIﬁIIT*ﬁ P (PART-Il) v
GAUTAM BUDH NAGAR. BOUNDARIES OF -APR- : : gl _ :
LAND/FLAT/PLOT IN RESPECT OF THE SAID g‘g:ﬁgﬂl (% 148 PA. TILL THE | Equitable Mortgage of Property Built up floor-3” floor with right of property bearing No. D-9-108, Area Measuring
PROPERTY AS UNDER: EAST.- KHET OF MALKHAN ' 86.66,50 yards. Out of khasra No.83/10/2 situated in Revenue Estate of village Hastsal, the colony known as R- Block,
OUTHs Pl OTOF GO Prem Nagar, Uttam Nagar New Delhi-110058. In the Name of Sh. Ravi Kumar and Smt. Jyoti vide deed no.9882
' dated 13.05.2013 registered with Sub Registrar-1l, Janakpuri New Delhi.
2.| RAKESH, | ALL THAT PIECE & PARCEL OF MORTGAGED| 0401.2023| 15.04.2022 LOAN NO. HM/0245/H/16/100084 PLACE: NEW DELHI DATE: 04,01.2023 Authorised Officer, UCO BANK
SONI , | PROPERTY OF FREEHOLD RESIDENTIAL PLOT NO. E:kHssg:)?T.lyo9|I=-|V|(5RUT||)-|%EUSSAﬂa
BIRJESH | UNSPECIFIED, LAND MEASURING 52.00 SQ. YRDS,, Public Notice For E-Auctlon Cum Sale (Appendix - IV A) (Rule 8(6
DEVI , | OUT OF KHASRA NO. 619, SITUATED AT MOHALLA gmgEHHM'ERSBLJ)HL';%BSLEVES Sttt Pp ) ( ( )
JAYVEER 1 THAKURAN KASBA DADRI TEHSIL DADRI, DISTT. ON 18-APR-22 ALONG WITH Corporate Office at Plot No.98,Udyog Vihar, Phase -IV,Gurgaon-122015.(Haryana) and Branch Office at:- PIot No. 30/30E, Upper Ground
GAUTAM BUDH NAGAR. BOUNDARIES OF INTEREST @ 14.8 PA. TILL THE Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi/ Unit No 309, Third Floor, Padam Business]
LAND/FLAT/PLOT IN RESPECT OF THE SAID REALIZATION o Park, Plot no. INS-1, Sector 12A, Awas Vikas, Sikandra Yojna, Agra, 282007under the Securitisation and Reconstruction of Financial Assets
PROPERTY AS UNDER: EAST:- KHET OF MALKHAN ' and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possessior]
SINGH; WEST:- ROAD; NORTH:- OTHER PROPERTY. of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sel
SOUTH:-PLOT OF CHHAMMO BEGUM the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned
) ' through e-auction platform provided at the website: www.bankeauctions.com.
Sd/- AUTHORIZED OFFICE Borrower(s)  Co- Demand Nofice Description of the Immovable property/]  Date of Physical | :
PLACE: GAUTAM BUDH NAGAR POONAWALLA HOUSING FINANCE LIMITED Borrower(s) / Date and Amount Secured Asset Possession Reserve Price
DATED: 06.01.2023 (FORMERLY KNOWN AS MAGMA HOUSING FINANCE LIMITED) Guarantor(s) 30-Jul-2022 Allthat part and parcel of the property bearr — 28-Dec-2022 Rs. 31,37,0001-

undersigned through

property gag y g
Corporate Office at Plot N0.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- 1017 Plot No. 30/30E, Upper Ground
Floor, Main Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken
the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a
right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the

e-auction platform provided at the website: www.bankeauctions.com.

Borrower(s) | Co- Demand Notice Description of the Inmovable Date of Physical Reserve Price
Borrower(s) / Guarantor(sj Date and Amount property/ Secured Asset Possession
26-Mar-2022 | All'that part and parcel of the property 29-Dec-2022 Rs. 43,77,000/-
Rs. 42,80,730/- (Rupees| bearing Plot No.23, Area Measurin . (Rupees Forty Three Lakh
1. Mrs. Sonia Forty Two Lakh Eighty | 60 Sq.Yds., Out Of Hasra No. 20/21] Total Outstanding As | go oty Seven Thousand
2. Mr.Hardwari Thousand Seven | Block R-lll, Mohan Garden, Uttam 28_’522}; Only)
(Prospect No Hundred Thirty Only) | Nagar, Delhi, Delhi, India, 110059 R 44 39,811 /- —
IL10100484) - ! (Built up area admeasuring 972 sq. ft. (Rupees Forty Four ag;;; R°":§7 ;&;’:'
Bid Increase Amount Lakh Thirty Nine ( ) S. 4,9/, )
Rs.25,000/- . Thousand Eight (Rupees Four Lakh Thirty
(Rupees Twenty Five Hundred Eleven Only)| Seven Thousand Seven
Thousand Only) Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction
06-Feb-2023 1100 hrs -1400 hrs. 08-Feb-2023 till 5 pm. 10-Feb-2023 1100 hrs-1300 hrs.

Road, Fort, Mumbai

Mode of Payment:- All payment shall be made by demand draft in favour of "lIFL Home Finance Limited™ payable at Gurugram or throug

RTGS/NEFT The accounts details are as follows: a) Name of the Account:- [IFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered
Bank, ¢) Account No:-9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 e) Bank Address: Standard Chartered Bank, 90 M.G
-400001

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com , welf
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with
the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last §
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://bankeauctions.com and https://lwww.iifl.com/home-loans/properties-for-auction fof
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings

6 For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauctions.com
Support Helpline Numbers:@7291981124/25/26.

7 For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:3(
hrs to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com.

8. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physid
cal possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of an
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

1. Mr. Kuldeep | Rs. 33,81,802.00/- (Rupeeq ing right side portion of First Floor, Without—, Al Outstanding A (Rupees Thirty One Lakh
2. Mrs.Ekta i Thrrty Three Lakh Eighty | roof rights, Area Measuring 585 Sq Ft, Out of OchaDatg §€ %;292022 Thirty One Thousand Only
One Thousand Eight | Byilt Up Property No. T-190, Situated In Thé ~ Rs. 33,82,976/ Earnest Money Deposit
EMD

3. Shri Mahavir
Trading Company, Hundred Two Only) Area of Village Bindapur, Colony KnownAs T+ (Rupees Thirty Three

(Prospect No Bid Increase Amount | Block, Uttam Nagar, New Delhi 110059. Lakh Eighty Two | Rs.3,13,100/- (Rupees Threg
Rs.40,000/- (Rupees Forty Thousand Nine Hundred ~ Lakh Thirteen Thousand

1L10138091) Thousand Only) Seventy Six Only) One Hundred Only)

1. Mr. Pawan 09-Apr-2022 Al that part and parcel of the property bear 30-Dec-2022 | Rs. 97,37,000/- (Rupees

Kumar Garg Rs. 98,37,202.00/- ing Residential House N0.35/49/20, having™ Total Outstanding As| Ninety Seven Lakh Thirty

2. Mrs. Rohini | (Rupees Ninety Eight Lakh Tota| Area 214 sq. mtrs. and Covered Areq On Date 02-Jan-2022  Seven Thousand Only)

Garg | Th|rt|-y| Szven Ihousc?nld Twq 170 sq. mtrs., Khasra NO.51, Mauza RRS. 1,07656,789I' Earnest Money DepOSIt
3. Shree Dauii undred Two Only) : L (Rupees One Crore
i Lashkarpur, Hari Parwat Ward, District Agral  Seven Lakh Fifty Six (EMD)
Catters Bid Increase Amount ;.- pradesh, 282005. Thousand Seven | Rs.9,73,700/- (Rupees Nine
(Prospect No | Rs.50,000/- (Rupees Fifty Hundred Thirty Nine | Lakh Seventy Three Thousand
851164 & 753460) Thousand Only) Only) : Seven Hundred Only)
1. Mr. Kailash 19-Aug-2022 All thsat partoandearceI of the property bear 26-Dec-2022 Rs. 17,61,000/-
; ; Rs. 18.43.118.00/- (R ing Shop On Ground Floor Without Roo : {1 (Rupees Seventeen Lakh
Singh Rajput E?ghtg’en3 ,Lalghol(:)(/)rt(y %ﬁre}eees Rights Area Measuring 15.56 Sq. Yrds. "Saiq _Total Outstanding As éixts One Thousand Only

2. Mrs. Pushpa Shop" Part Of Property Bearing No. P-24-A| On Date 27-Dec-2022

Devi Tho“é%?,‘fegﬁ%m?dred Plot Nos. 23 & 24, Out Of Khasra No. 193| _ Rs. 1845933 [ Earnest Money Deposit
Khewat No. 11, Situated In The Residentia| (Rupees Eighteen Lakh (EMD)

Bid Increase Amount | Colony Known As Gali No. 2, Shankar Nagat ~ Forty Five Thousand | - Rs.1,76,100/- (Rupees One|

(Prospect No Rs. 25,000/~ (Rupees | Exin., Area Of Village Ghondli, New Delhif ~Nine Hundred Thirty | | akh Seventy Six Thousang

856945 & 940130) Twenty Five Thousand Only) 110051, India. (Built-up Area: 140 sq. ft.) Three Only) One Hundred Only)
1. Mr. Lalit Gupta 28-Jun-2022 ATThat part and parcel of the property Dearing  28-Dec-2022 | Rs. 23,46,000/- (Rupees
2. Mrs. Richa | Rs. 26,22,725.00/- (Rupees Built up 3rd floor (Back Side) with roof rights . Twenty Three Lakh Forty
: built on Property bearing WZ-283/254 built on ~ Total Outstanding As Six Thousand Onl
Gupta Twenty Six Lakh Twenty - On Date 30-Dec-2022 y)
3. Krishna Two Thousand Seven” | Plot No. 254, area ameasuring 50 sq. Yardg On Date 30-Dec- i
y Hundred Twenty Five Only)| out of toal area 125 sq. Yards, out of rectan  _RS. 25,16,983- Earnest Money Deposit
Pharmacy gle no. 19, Killa no. 8 (Khasra no. 19/8)} _(Rupees Thirty Lakh (EMD)

Bid Increase Amount | Vishnu Garden, Vishnu Garden Extn colony; Twenty Five Thousand Rs.2,34,600/- (Rupees Two
(Prospect No Rs. 25,000/- (Rupees | Galli no. 08, Maddi wali gali, Village Khyala] ~Two Hundred Sixty | | akh Thirty Four Thousand

IL10153069) | Twenty Five Thousand Only)f West Delhi, India, 110018. (Area: 450 sq. ft. Three Only) | six Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction
06-Feb-2023 1100 hrs -1400 hrs 08-Feb-2023 till 5 pm. 10-Feb-2023 1100 hrs-1300 hrs.

Mode of Payment:- All payment shall be made by demand draft in favour of "lIFL Home Finance Limited" payable at Gurugram or through RTGS/NEF]
The accounts details are as follows: a) Name of the Account:- lIFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, ¢) Accoun
No:-9902879 followed by Loan Number, d) IFSC Code:-SCBL0036001 e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-40000

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their detfails with the Service Provider https://www.bankeauctions.com , we
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along wit
the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 759
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of paymen{

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction fo

6

7

8

9

detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings
For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.
. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no.1800 2672 499 from 09:3(
hrs to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com.
. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 or write to email:- auction.hi@iifl.com
. Notice is hereby given to above said borrowers to collect the household articles,which were lying in the secured asset at the time of taking physica
possessionwithin 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelle
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of an
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

Place:- Delhi , Date:

06-Jan-2023 Sd/- Authorised Officer, IIFL Home Finance Limited

B, &

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date o
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:-New Delhi, Date: 06-Jan-2023 Sdl- Authorised Officer, IIFL Home Finance Limite

_—h
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Bharat Rasay

Regd, Otfice: 1501

Email: investars br

share certificates:

NOTICE OF LOSS OF SHARE CERTIFICATES
MNolice is hereby given that the following share cerfificates have beaen reporled to
be lostimis placed/stolen and the registered shareholdersiclaimants therefore have
requesied the Company for issuance of duplicate share certificates in lieu of lost

an lelted

Mew

W DNars 1I||

1 forgra allgsd @Taierg

New Dalhi
January 5, 2023

address within 15 days from the publication of this nofice. The Company will not
thereafter be liable to entertain any claim inrespact of the said share cerfificaias
and shall proceed 1o issue the duplicate share certificates pursuance to Rule 6
of the Companies (Share Capital & Debentures) Rules, 2014,

For BHARAT RASAYAN LIMITED

Sdi-
(Nikita Chadha) | |
c HEpE 05-01-2023
ompany Secretary i

Memb. No. FC510121
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